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Cases of violation of fera and Cofeposa

5346. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of FI
NANCE be pleased to state:

(a) the total number of cases of vio
lation of Foreign Exchage Regulation 
Act and Conservation o f foreign E x
change and Prevention o f Smuggling 
Act, 1974 brought to the notice o f the 
Government during the last one year;

(b) the names of the persons/firms 
involved therein and the amount 
thereof; and




